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I am not going to withdraw. Nothing
is going on record.

(InterruptioTis) **
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You come here and decide. I am
readj' to quit. I am the servant of this
house and I am liere with the help
and confidence of the House.

SHRI SATYAS.~DHAN CHAKRA-
BORTY: You are perfectly within
your pow’er" to accept an adjournment
motion Why do you plead inability?

MR. SPEAKER; I have admitted a
calling attention, keeping in view the
sentiinent;! the Houk-.

SHRI SATISH AGARWAL: We
want to censure this Governmenil.

MR. SPEAKER: I had given you a
cliance on tlie very firgt day to
tensure. But it cannot be allowed as
a daily business.

(hiterfiiptiori.s’)
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'Not recorded.
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MR. SPEAKER: I have said that

I am going to admit Call Attention
for tomorrowow,

qTTr m | 1
mTt I mT BN f'r Tfi% rt
I ITT™ ™ I ?

SHRI KRISHNA CHANDRA HAL-
DER; A number of people outside
will thank you.

MR. SPEAKER: That is why I am
allowing it, I am not curbing it.

sk e ™ : 7th

MR. SPEAKER: No discussion is
allowed on this subject now.
*TK
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ORAL ANSWERS TO QUESTIONS

Tax components in the price of a
litre of petrol, diesel and  kerosene
oil

+222. SHRI R. K, MHALGI; Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to lay f statement shqY,'ing;

(a) present market
litre of petrol, diesel and

prices of
kerosene
oil;
rb> sales tax, exist arid other taxa-
tion components in eaoli of the above

prices as at present and also in each
of the last ttoee years; and

(¢) what are the reasons for the
huge Increase In taxation an'd excise?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH); (a)

Product

Petrol
Diesel

Kerosene .

(b) A statement is placed on the
Table of the Sabha.

(¢) The levy of excise duty on
petroleum products has been used to
serve the twin objective of curbing

BHADHA 10, 1963 (SAKA)
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Current market prices of a jjtre of
petrol, diesel and kerosene at Bom-
bay, Madras, Calcutta and Delhi are
given below:—

( in Rs.

Bombay Madras Calcutta  Dellii
6.15 6.17 6.13 6.07
2.96 3,05 3.01 3.02
1.66 1.84 1.76 1.81

the consumption of these products as
also as a revenue measure. Variations
in the sale tax (levied by the State
Governments) which is wud-vajnrem,
are mainly due to increase in Ihe
price of products.
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Question No, 223,
mission, Sir.

with your per-

MR, SPEAKER: Mr, Mhalgi,

SHRI R, K, MHALGI; It has betn
stated in the reply that the levy of
excise duty had been used to servo
the twrin objectives of curbing con-
sumption of those products, as also
as a revenue measure, Governnnent
and its agencies are really the biggest
consumers of petrol. In cast Govern-
ment is interested in minimizinf;
petrol consumption, a check on extra-
vagant use of vehicles by Govern-
ment and semi-Government organi-
sations is necessary.

What steps have Government taken
in regard to this, during the ]wriod
of last one month, especially from
the date of nctiflcation of the in-
crease in the prices of petroleum and
petroleum products. If no such steps
have been taken, what are the reasons
therefor?

fit
Trr fsr™r™r ArAr? % 1
A |
% fft
ATE Arr
?

SHRI R. K. MHAUGI: Does Gove-
rnment at all intend to take some
measures in that behalf? Due to cons-

Oral Answers 24

tant  shortage of petrol, is it not
necessary for a comprehensive energy
policy to be drawn? 11 so, what steps
are being taken by Government?

THE MINISTER OF PETROLEUM,
CHEMICALS and FERTILISERS
(SHRI P. C, SETHI): From time to
time. Government and particularly,
the Home Ministry have asked all t).c
Ministeries concerned to take stens
in this rgard. Similarly, al! the pub-
lic sector organizations have been
asked to minimise the use of vehciles
as much as they can.

SHRI R, K. MHALGI: What steps
were taken during the last one month?

SHRI P. C. SETHIL: It is very diffi-
cult to assess the situation in one
month. People will be able to know
it a little later. As far a* price increa-
se is concerned, after the price incre-
ase, particularly in 1972-73—and
even recently—our assessment is that
petroleum consumption, particularly
motor spirit consumption has gone
down. For example, when the steep
price increase came in 1973-74, pet-
rol consumption came down from
14,563,000 tonnes in 1970-71 to 12 lakh-
odd tonnes in 1975-76. It is a :ninus
figure. Similarly, the growth rate of
consumption is hardly 3 to 4 per cent,

SHRI R, K, MHALGI: The recent
increase in price of petrol is the third
during the last 14 months. Is it true
that the first hike in June 1980 yiel-
ded Rs. 2,000 crores, the second one
in June 1961 yielded something like
Rs, 1100 crores and the latest hike
would also bring about an amount of
Rs, 1100 crores?

Is it not true that the decision of
increasing tbe price of petrol was not
a decision of the Minister of Petro-
leum, but of the Minister of Finance
to fill up the budgetary deficit, by-
passing Parliament?

SHRI P, C. SETHI: As far aa th#
first question is concerned the, hon.
Member is absoluttly correct in say*
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ing that the price hike has been ther&
three times; and the figures he has
given, viz. Rs. 2,000 crores, Rs, 1,100
crores and Rs, 1100 crores are also
broadly correct. As far as tht second
pnrt of the question is concerned, it
i? a Cabinet decision and, therefore,
a decision of the Goverom:nt.

SHRI NIREN GHOSH: 1 would like
to know why was sut-'h a Cabinet deci-
sion taken to bypass the Parliament
which leads to escalation oE prices all
round and was not done through a
usual budgetary way? Why are you,
by ibis process, cheating the Stales oi
at least Rs. 400 to Rs. 500 crores? The
point is that if they do it through a
budgetary  provision, they havo to
share it with tht States and that they
are denying. In' the formulation of
the prices of petrol, etc. they resort to
otnnibus method. When the crudo is
taken out from the oil, it is done at a
small price, whereas at the other end,
they suddenly add to it Rs, 400 or RS.
500 or Rs. tl00 and the royalty to the
States is also denied; the States are
deceived and deprived of their royal-
tv. Why have you resorted to tKis pro-
cess depriving the States of their roya-
Ity in this way and bypassing the Par-
liament?

SHRI P. C. SETHI: Normally it is
through a budgetary method that more
revenues are collected. But this time it
is true that in increasing this price
we had twin objectives. One is to mop
up more money for a greater accelera-
tcQ oil produciion programme and a
much more higher programme of ex-
pansion of Bombay and other oll-shore
areas. Secondly, as the hon. member
said, it is pai tly to meet the budgetary
deficit, that is fo add revenue. As far
as the other question is concerned,
there was no intention of bypassing
the Parliament. This is a normal prac-
tice that whenever price increase 1is
done.

SHRI SUNIL MAITRAI i am sorry
to. sa®, Mr. Speaker, that in the Upper

‘Not r.ec.orded.

BHAJMIA 10, 1903 (SAKA)
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House the Finmce Minister made a
statement that this price hike had
nothing to do with the budget. Now,
in his reply, what he is saying Is sim-
ply contradicting the Finance Minister.

(IntcTrnptions)

MR. SPEAKER; No discussion. Why
are you listening to them? 1 have not
allowed it.

(/nlerrwptiojis) **

SHRI P. C. SETHI: As far as Gujarat
and Assam States are concerned, their
royadty has .been recently raised from
Rs. 42 tonne to RS. 61 tonne, However,
according to the Act, this royalty can
be revised only once in four ye&rs.
But the request of the Assam Govern-
ment and the Gujarat Government is
receiving the attention of the Prime
Alinister and the Finance Minister for
increasing the royalty.
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Setting up of Polyester Units in Back-

Tfijt : (T* t ff Tt 4 Ar
Hrrt Ter?ifi 7v7r whe war a8
A BfgT A 2 +223 SHRI KAMAL NATH: WiU the

Minister of PETROLEUM, CHEMI-
CALS and fertilizers be pleased
™I I to refer to the reply given'to Unstar-
) red question No. 5700 on 31-3*1981 re-
garding setting up of Polyester Units
in backward areas and state:

wm-~rr &~ A 458. so (a) whether a final decision has
QRIST I SAf A N since been taken regarding setting up
3 SIT5 WL of polyster UnitK in backward jreas;
A AfITA-wR?rh: A 324, 4i and
= 3T 458. 50 5 (b) if so, details thereof;
1182 ~A7TA?t  *r| A

82 "7 x| THE MINISTER OF STATE IN THE
finTfrl £4iT ~5T * % MINISTRY OF PETROLEUM, CHEMI-
oTITAA ¢ T CALS AND FERTILIZERS (SHRI

DALBIR SINGH); (a) -and (b>. Letters

of Instent have been issued recently

. to the following State Government Un-

«ft ftra 5*TR ft!5 3Tf7i » o-FT'T dertakings for the manufacture of
iT*3fr?)irnm=?TgaTi 15,000 tonnes/annum of Polyester

% <nA Sft N A Staple Fibre each:

WIST A A X (1) The Pradeshiya Industrial and

Investment Corporation of U.P, Ltd.
TATTEIR Bftff>fA qir sft¥A22T f ~

(2) Industrial Promotion i In-

WTA A miT gtr 7MT%iTq ) )
vestment Corporation ol Orissa Ltd.
stWIONT % WI HTT ST'R; «  *)rr
U i . (3) Madhya Pradesh  Industries
Corporation.
sTR-rr*r~arf «r” .
(4) Karnataka  State Industrial
Investment and Development Cor-
poration Ltd.
A Mty <itibfe 27 ~ 1 A niff Also, the Punjab State Industrial
Development  CorpoT”Ion Ltd, has
. been allowed to increase the capacity
"""" (nwrn*). of their proposed project for the manu-
ATrgq ?T?r5Ttf2qf1%<?JT iftT+CT facture of polyester staple fibre from
A A o . D tonnes/annum to 15,000 tonnes/
iT? ma annum.
wArrrap A sTf srrfft | % A . X .
The Corporations have not yet indi-
cated their choice of locations for the
A% ?jfti) WTH'T A~ A~ =TT A2ff A projects.
ST ? SHRi KAMAL NATH: As per your

directions I wiU ask a short question,
BHHI P. C. STTHI; Normally lh« though I do wish you had given the

levies of sales tax are levied ad valo- directions tomorrow. It is indeed very
rem. Therefore, if there is an increase good that for Polyester Fibre Letters
in the petroleum products, the State of Intent have actually been given to
Governments do get part of the bene- the State Industrial Development Cor-

fit. porations. This is one item which if





